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CENTRAL ADMINISTRATIVE TRISUNAL
PRINCIPAL BENCH, Nci DELKHI

0.A.No.1215/94
New Delhi, This the 27th Day of September 1574

Henfblg Shri P.T.Thiruvengadaml_Member{A}

1. Smt. Phoola Devi W/0 Late Shri Fateh
singh r/o 178/B2, Basant Lane,
New Delhi.

2, ri Balbir 35inah

o Late ohri fateh Siggh
r/o 178/82 Basant Lane

New Delhi. . .
..nppll:;ntu

By Shri D S Mehandru, Advocate
Versus

1. Union of India
Thr ough
Chief Engineer (Const)
Northern Railuway,
Hg. CGuarter Office
Kashmere Gate,
Delhi.

2, ~gr.0.P. 0.
Cffice of D.R.M.
Northern Railway
State Entry Road
New Delhi,

3. DSE/Estates
Office of D.R.M.
Northern Railway
State Entry Road
New 3elhi. 3

]
]
9]
e

)

]

By Shri H.K,.Ganguani, Advocate
Shri K K Patel, Advocate

0 R D E R(tral)

Hon'ble Stri P,T,Thiruvengadam, Member (A)

1o MA 1691/94 for joining is zllcowed,

2. Applicant No.1 is the uidou of the decaosey
Fateh Singh who was employed as a Ferra Typer

in the Delhi Division of Northern Railuay.
Applicint No.2 is the son of deceased Fét@h Songh,
Husband of applicent No.1 dizd on 17.7.46 «nd

at the time of his death was in ;pccupatian of
Type 1 quarter No,178/B2 Basant Lene, Ney Jeliiii.
Applicant No.2 wes appeinted on compassiinet’.
basis and toock over as callman at Tughlskal:l or

14,
of

.67. He applied for the'regularisati;ﬁl

o

he quarter which was under occcupatiun
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of his father.
3. It is admitted that the conditions for ou
turn allotment are Fulfiiled and applicant No.s
wes eligible for consideraticn for out cf turp
consideraticn for Type I gquarter. Houever, s
rTegards the regularaisaticn of the samo guar i
under the possession of the fanily it is notzn
that applicent No.Z wés werking at Tughlakabzd
and employees cf Tughlakabad are eligible for
allotment from Tughlakarpad pecl and not fr o
[father
the pool from uhich hisff : v had been alleitud
a quarter., The respondents have élso alioued
the applicant No.2 to continue to live in ths

old accommcdaticn pending allocstion of ocut of.

o

turn quarter from Tugklakabad pool. Ultimonedy

after‘representaticn from the applicant tho
szme quarter at Basant Lane, New Delhi was
regularised in tie name of the appligcant No.4
vice letter dated 26.7.94.

4. It is the contention of the learned
counsel for the respcndents that such &
regularisation is itself an &ct cf specizl
consideration since the two pecols of guarticr.
are different. The applicant haz also besn
shown sympathy by'allOUing to.retain the

ear lier acccmmodation on normal rent. Henco
the respondents cpposes the payment o’ any
interest on gratuity as claimed by'the
applicants in this COA.

5. Hoyever, the lsarned counsel for tne
applicant insisted on interest on the late
release of gratuity and it was menticned by
him that the gratuity is yet to be relewsed.

Tt
g
8w Wy




[
. - e -

e o e T

6.' I note that this DA is filed fcr the
relesse cof gratuity cn the death of Shri
Fateh Singh and for interest on gratuity
at the time of payment.
instructicns prévide for the holding Back

cf the gratuity till the gcecvernment accommutoL Lon o

is vacated,

claim for the regularisation of the quart@;”
at Basant Lane, New Delhi since he has been
workipg in a different unit,
have chcsen to regularise the same in 1854

which ig itself/act of special consigeratian, '-'f; MQ
The gratuity thus becomes due cnly from the ieci;igﬁéﬁi
date of 1lssue éF reqularisaticn of accownued . hien
i,e, from 26.7.Y4.
be released within three months time

date. In this cese it is expected of
respondents that they should release the

gratuity amcunt less any Governnental duss
as per rules befcre 25.,10.54.
after this date in payment cf fhis amcunt

should inciude interest of 1% p.a. ba;chﬁ

25.10.94,

7. With the above direction the gh is

disposed of.

P _—kai.i—

(P.T.THIRUVENGADAM)

Member (A)
27=9=94

LCP

No gGstse.

Bepartmental

Applicant No.2 did not have =

Normally the grotulty

The regpondsnss
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